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Ocinindl Aa;:)lica::icp "a, 1^09 of 1:̂ J.

Ci-.is ilhc; St-, aa/ of t

va '̂A-L^: / .k .  _̂r--;,

H , ' .  Pandey, Score K^sjpax-'cur'-w^cccunts Clerk,

Advance Training Centce;. Uffice of the Jeveloprrent 

Cc-r.iin*:ioner (Handicrafts) , Jer-jrcfanj, Sant^ila 

-is'ccict HacJoi.

Applicant

By .^dvcce/^e t Sri A, :;oln

Versus

Union of India through Secretary Kinintry of Textiis 

Go/::, of Iniia^ UdyCi'i F e : Delhi«

2, .̂ ^̂ valop-n̂ ’nc Ccr---ls? ion£C U'^ardicrafts) # '*:est 

3 3ccv 7, H .K , Pu '3p , 'Tcj

3- Deputy Direct or, Of firs of ti^e Development '̂ or-ni- 

sslon-.;e (henaicrafts) , "-.alu Adi'inistrative Cell, 

Varanssi ,

Respondents

’'.cvocata t Sri .’\,Ko uh ■sturv'-jdi

0 .V - . ( C R A L )

s^rH , V

3y neans of J . i.. the cipplicnnt has

chf'llsmed the orJer dated 28/27-.8.1^91 passed by 

Development Cor-isslcner (Handicrafts) v is . 

the r?;sponc0nt iTô  2 in w..i« ifnposino upon ths

a_'p -^aral'^y redjc':!cr. of his pcy by ora

nt/.'je for a purled uf t^'o ys-irs o I’he saiC ’j_*5e-r 

a 1=:o s‘:ipulnLes Sihctt djfin'7 tht; period of cssJvctiur
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It w ill also have the effect of postponing of future 

increments,

2« Pleadings have been eEchanged between the two

sides which we have perused. Me have also heard the 

submissions of the learned coarisal for the two sides,

3o It is not disputed that the applicant has not

filed  an appeal as per the statutory rules against the

aforesaid punishment. To that extent, the applicant has

not cctnplied with the provision of A«Tc Act and the O .A ,

is , therefore, pre-mature. Nevertheless it is also the

fact that c^e C/„A<, has been admitted. It is well

established through a catena of judgments of Hon’ ble

Supceire Court as alco this Tribunal thet the scope of

judicial intervention is sane tehat circumsl:*.-cribed while

the appellate ;utlcrity can appraise the disciplinary

proceedings in all its aspects including the evidence,

procedural aspect an alro the quantum of punishment. We,

are therefore, of the considered view that it v;ould be

in the interest of e-iuity and justice if even at this stage

the applicant is afforded an opportunity to prefer an

appeal notwithstaniirg the exjxr y of the limitation

period prescribed in the statutory rules. This was also

agreed to by the learned counsel for respondent in the

circumstances of the present case, v.'e, therefore, hereby

order that the applicant shall prefer an appeal against

the punishment to the prescribed appellate authority

within c. period of 4 5 days from the date of ccrnmunication

of this judgement and orde r. V/e further prootide that 

the appellate authority shall take a decision on the appeal 

filed  by the applicant .,’ithin a further period of 2 months

(tv^o months) in accor ance with the la\-; and
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rules on the subject,

rhe 0 ,A . stanfis disposed of as above with 

no order as to costs®
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